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ORIGINAL APPL ICATION ND. 1579/1994
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Mr. A.G. Venkateswar

S/o0. late Shri A.pe GOVindaswamy

Aged about 44 years

)0ccng Cameraman (Gr.l)

IDoordarshan Kendra -
JOCO Nagal‘, Bangalore—SBO 006 seecee “pplicant

By Mr. P.A, KULKARNI, ADVOCATE)

Vs,

A. Director General
. Doordarshan, Mandi House
, Copernicus Merqg, New Delhi=1. , : -

2, Director
} Doordarshan Kendra

. 3.C. N2gar, Bangalore-560 006 ... Respondents
1 -

(BY Mr. M.V, Reo, A.COG‘S.CQ) .
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Mr. V. Remakrishnan, Member(A)

We have heard both sides. The applicant

" idn this cass is aggrieved by the ordsr of transfer from

Bangalore to Ahmedabad issued by the Dirsctor General, Doardarshan,
haw Delhi, which is at Annexure-Al, This order is dated 8.8.1994
%nd inyolves‘a.number of officials at the level of Camsraman Gr.I
?ncluding the applicant. uwe find from this order that at sl.no.27
one Shri R. Subramanian is tfansferred froﬁ Ahmedabad to.Bangalore

p!
and the applicant who is at sl.no.28 is transferred from
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Bangalore ta Ahmedsbad., Subsequent to this order the T

applicant on: 29.9.1994 submitted a raquest to the .

Director Genersal, Doordarshan, New Delhi, through proper

,channel vhere he served a notice for voluntary tetirement

on the campiebion of 20 years of qualifying aervice which
was to take effect from the F.N. of 1st February3 1995.

In view of thia development he alsp requasted the Director
Genaral to cause his retention at Doordarshan Kendra, \

Bangalore, itself.

2, " We are now informed that thé then

Deputy Ditectoi General, Bangalore, who was also incharge
of the Bangalors Doordarshan Kandfa did not rsceive the
requsest on the ground that the applicant had already been

relieved of his duties from Bangalors on 24.9.1994,

Shri p.A, kulkerni, counsel for the applicant tslls us that ‘ :
the new Dirsctor, who took over subsequent to filing of

this application also did not receive thevrapresentation on

the sama‘ground. Shri Subramanian who wes to join at

Bangalore, had not been relisved from Ahmedabad and as we were
informed that he had alsc requssted for stay of his transfer
order, we had bassed an interim order staying the transfer

order of the applicant,

3, Shri M.V. Rao for the respondents forcefully
resist the application end also wants that the stay ordsr should

be vacated. He relies on the Supreme Court judgeheﬂf#iﬁéihéuf“yu
e“"éﬁ :‘ ; S SRRy
case of Gujarat State .flectricty Board Vs. A .&ufé(;hdni - N -}¥

4 3

(&1R 1989 SC 1433) and also in the cass of Un;on of Indla VSnv I

in which the transfer order can be interfered iate ,1»745 - y%ﬂ;'

", T ,ﬁv )
."A., ot
7 -
T e
- R

.....3/-




R L L N

S eeiamdew e s -

~— -— -

P L

/

./3 M

.w/

e
———

He also states that the grounds advanced by the applicant

_are not such as to werrant interfersnce of the transfer

ordar. Shri Rao also contends that Shri Subramanian

who~has been transferred to Bangalore is e necessary

party and 6;\553\not been impleaded. Shri Rao further
submits that the refersnce To-8Shri K.T. Rajasekhat

at para - 6.5 of ths application is nqt ‘bl;yant as
seniority is not & necaessary criterion for effecting

transfer and even otherwise Shri Rajasekhar has since been-

relisved on 30.9.1994.

4. we have enquired of Shri Rao &s to the

stand taken by the Director General, Doordarshan,
‘Respondent no.1 (whom al#o the lsarned standing counsel
represents ) on the-rebresentation détad 29.9.1994 and
as to uheﬁhér any dacision has been taken on the latest
representation submitted by the applicant. Shri Rag
submits that ‘he is.not aware 3s to whether this representation
has been received by R-1, even though the applicant states

that he has sent him an advance copy under certificate of posting.

5. We are.conscious that we should not
normally interfere in respect of transfer orders which ars
passed on grounds of administrative convenience. The
representation from the applicant where he sesks voluntary
ratirement\ftom service, howsver, is an important factor
which deserves to be taken into account by the authorities,
This repressntation dtd. 29.9.1994 has not besn forwarded by
respondent no.2 on the g?ound that the applibant had bsan

relieved. In view of this, we direct Shri m.v. Rac to forwsrd

a copy of the tepresentatiqn_uhich has besn handed over.
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to him to respandsnt ap.l, It ie possible that the »

\>

8dvance copy of the representation has already reached #iwm X/
by now. e are also informed by shriﬂxdikérni that
subseguent to the filingfpﬁftﬁig application, that is,

5n 11‘5301999,,a/ﬁﬁfe was received signed by the Chisf

—

/;Dduﬁér, Doordarshan, eangaloré, where the applicant was
requested to look after the programme 'Sutha mUtbé' with
immediate effect. However, there is a subseguant note
issusd by the same officer dated 19.10.19944which supersedes o
the sarlisr note & 11.10,1994. Shri Reo says that the
earlier notse was issued by a person who wds not authoriséd

to do so., We ars not aware as to the authority of the

officer.in this regard, But we record that there is a
subsequent note dated 19.10.1994 by the same person which
has supersedsd the earlisr one. e are infor@ed by Shti
Kulkarni that Shri Subraméniag has also made a request to
the Director Ganéral, Doordarshan, that he should be allowsd

to stay on in Ahmedabad til} may, 1995. Shri Kulkerni says

that shri Subramanian has sent a written communication io the
Director General and he has fowarded tb the applicani 8 coéy

of the same and he showed to us abcnpy of the letter from

Shri Subramanian to the Djirector Gensral, Doordarshan, on the
basis of the copy sent to the applicant for his information

by Shri Subramanian, Shri Subramanian reguasts in this letter
that he may be relisved as soon as the academic year is over,
that is, may, 1995, 1t is not clear from the ordsr at Annexure-I

as to which officer should move first. gut from the'féct that

ceesS/-



Shti'subramanian figures at él.no.Z? and the‘applicant figures
et sl.no.28, it is reasonable to ﬁﬁgz”:;;t ghri- Subremanian
will move fi;ﬁ} from Ahmadabad:to Bengalore and then only

the epplicant was supposed to move from Bangalors to Ahmedabad.

But in the meanwhile, the Doordarshan Kendra in Bangalore

'hes relieved the applicant on 24.9.1994 without waiting for

shri Subramanian joining in Bangelore. At this stage, Shri
Rao draws our attention to para-4 of the transfer order at
Annexure-A1, whare the heads of the Doordarshan Kendra were
directed to relisve the concerned officers immediately
“without entertaining any representation against ‘the transfer
order. He conéends that on the basis of this diredtioﬁ

.
éﬁ;t epplicant has been relieved at Eangalore. The local
heads are not authorised ‘to'entértain any represéntafion
against the transfer:ﬂn view of this difectioh and asithe
official was relisved on 24.9.1994, the 1;ca1 Head in

Bangalore seems to have concluded that he should not forward

the representation of the epplicant dated 29.9.1994,

J

6, in the 1ight of the facts and circumstances

:urse .of action'would bs f, - ha appmﬂm.a g
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the fact that the“epplicant'héd luntary fetiremegéﬁﬁgﬂ

under Ru)e 48&,:his transfer ¢, Dooidérshan, Ahmedabad,

may be Teconsjdqred eand the 8pplicant pa

-Hangalorg Itself’., R- d te

With the abgye obssrvations, thie

@pplication jie finally disposeq offe No costs,
00,
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